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G en tra l A d m in is tr a t iv e  T rib iin a l Lucknow Bench Lucknow.

C .S . Khare V s. Union o f  I n d ia  & Others*

Q.A« NO; 3 8 9 /2 0 0 3 .

(7 )  ^ 2 ^ 2 0 0 0 4 ,.

A p p li  S h r i Diwaker S r iv a s ta v a  fo r  iSihri Nakul Dubey. 

ResP: S h r i S ,  K. Pandey.

L earned c o u n se l f o r  th e  a p p lic a n t  s t a t e s  th a t  

th e  o rd er  dated  1 0 .3 .2 0 0 3  h a s  been  r e c a l l e d .  In  v iew  o f  

same, th e  g r ie v a n c e  o f  th e  a p p lic a n t  d o es n o t  s u r v iv e . In  

v iew  o f  t h i s ,  le a r n e d  c o u n se l fo r  th e  a p p lic a n t  s e e k s  to  

w ithdraw  t h i s  a p p l ic a t io n .  A c co r d in g ly , th e  O.A. i s  

d is p o se d  o f  a s withdrawn* No o rd er  a s  to  c o s t s .

( s . pC 'aS a ) ( r . k . batta)

MEMBER(A) VICB CHAIRMAN.


